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MINISTRY OF FINANCE AND COMPANY AFFAIRS 

(Deparlntent of Economic Affairs) 

NOTIFICATION 

New Delhi, the 24th March, 2003 

S.O. 310(E).-In exercise of the powers conferred by section 7 of the Finance Commission 
(Mtscellaneous Provisions) Act, 1951, (XXXIll of 1951 ), the Central Government hereby makes the 
following rules further to amend the Finance Commission (Salaries and Allowances) Rules, 1951, 
namely:~ 

I. Short title and commencement-( I) These rules may be called the Finance Commission 
(Salaries and Allowances) Amendment Rules, 2003. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Finance Commission (Salaries and Allowances) Rules, 1951, in rule 3, after sub­
rule(b ), the following sub-rule shall be inserted, namely :-

" "(7) If a Member is given the rank of a Minister of State, he may exercise the (ollowing 
options, either:-

(a) to draw pay (less pension in case of retired officials), dearness allowance and perquisites of 
a Secretary to the Government of India and status of Minister of State; or 

(b) to draw pay, daily allowance, perquisites and status applicable to a Minister of State (pius 
pension without dearness relief in case of retired officials)". 

[F. No. iO(i4)-B(S)i2002) 

D. SWARUP, Addl. Secy. (Budget) 
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